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Judgement

S.B. Wad, J.—With the addition of Section 110-CC in the Motor Vehicles Act, the
Tribunal and this Court have been granting interest to the claimants from the
date of the application. The granting of interest is, of course, the matter of
discretion of the court considering all facts of the case. The Tribunal in this case
has observed in its order that the claimants themselves were responsible for long
delay in leading evidence. I, therefore, summoned the original record. I have
gone through the original record. The claim petition was filed on 8.7.1974. The
issues were framed on 27.8.1976 and the first date for the Petitioner's evidence
was 30.11.1976. Thereafter, story of the Petitioner not taking any interest in the
matter and also not summoning the witnesses in time starts. The first witness
was examined by him in 1977. His own wife as a witness was examined on
25.9.1980 and the Petitioner as his own last witness was examined on
7.11.1984. This is not a normal case where the claimants being in humble
economic strata of the society are deprived of the compensation. Having
examined the record I am satisfied that the Tribunal was quite right in not
granting any interest. The appeal is dismissed. The insurance company should
not be saddled with higher interest for negligence of the claimants.
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